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authorisation of appropriation of 
moneys out of the Consolidated 
Fund of India to meet the amounts 
spent on certain services for the 
purposes of Railways during the 
financial year ended on the 31st 
day of March, 1959, in excess of 
the amounts granted for those ser-
vices and for that year." 

The motion was adopted. 

Shri S. V. Ramaswamy: Sir, I beg 
to introduce· thl' Bill. On behalf of 
Shri Jagjivan Ram, I beg to move. 

is: 

"That the BiII to provide for the 
authorisation of appropriation 
of moneys out of the Consolidated 
Fund of India to meet the amounts 
l'pent on certain services for thp 
purposes of Railways during thl' 
financial year ended on the 31st 
day of March, 1959, in excess of 
the amounts granted for thosl' 
s('fvices and for that year, be 
taken into consideration." 

Mr. Deputy Speaker: Thl' question 

"That the Bill to provide fOl' 
the authorisation of appropriation 
of moneys out of the Consolidated 
Fund of India to meet the amounts 
spent on certain serices for the 
purposes of Railways during the 
financial year ended on the 31st 
-day of March. 1959, in exccss of 
the amounts grant<.>Ci for those 
services and for that year, be 
taken into consideration. 

The motIon was adoptoo. 

l ~t l hn. 

Mr. Deputy-Speaker: Thl' question 
is: 

"That clauses 2 and 3, clause 1. 
the Schedule. the Enacting For-
mula and the Title stand part of 
the Bill". 

The motion was adopted • 

( Conservatioft aftd Safetll) "-
Amenc:lmeftt Bm 

Clauses 2 and 3. Clause 1. the Schedule 
the Enacting Formula and the Title 

were added to the Bill 

Shri S. V. Ramaswamy: I Ul'g to 
move: 

"That th(-' Bill bl' passed". 

Mr. Deputy-Speaker: Thl' question 
is: 

"That the Bill be passed". 

The motion t a.~ adopted. 

15.01 hrs. 

COAL MINES (CONSERVATION 
AND SAI"ETY J AMENDMENT BILL 

Thf' Minister of Steel. l\'Unes and 
Fu') (Sardar Swaran Sinrhl: I be, 
10 mon.,·: 

"That Ihl' Bill to ilml'nd the 
Coal lI'~ (Consl'l"vation and 
Safely) Act, 1952, b£' Iskl'n into 
I'onsid('ration.·' 

fill' 1"(.' arc two impol'lanl changes that 
srI"' sought 10 br' brought about by 
t ~ legislative ea~ I I . OtII' relates 
to tht, ('fOiling for J('vying ('xci!1l' dut)'. 
Thl' preSt'llt position is that th('rf'! il 
a ceiling of Re. ) with rt!!lp('et to the 
1mposition of ('xcise duty. That i. 
contained in section 8 of the Coal 
Mine!; (Conservation and Safety) Act. 
Section 8(1) says: 

"With effect from lIuch date as 
th(! Central Government may. by 
notification in the Oftlcial Gazette, 
appoint, there shall be levied and 
coJlf.'Cted-

(a) on all eoal raised and des-
patched, and on all cok!' manu-
facturlod and despatched. from the 
collieries in India. such duty of 
excise not exce!'ding onc' rupee 

------_ ... __ ._--. _-------------------... _-_. __ .-
·Introduclod with the recommenda tion of tht:, Pn·sident. 

-tMoved with thl' re<.'Ommendation of the Preaidt!nt. 
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per ton as may be fixed from time 
to time by the Central Govem-
ment by notification in the Otft-
cial Gazette, and different rates 
of duty may be levied on different 
grades or descriptions of coal or 
coke;" 

The present position with regard to 
the actual quantum of excise duty is 
like this. There wall a notification 
dated 15th March, 1960 which was 
more for conversion of ordinary tons 
into metric tones. The figures are 
liven in that notification. The rate of 
excise duty per ton of 1000 kilograms, 
i.e. 1 metric tone, is 86: e nP on coal, 
including soft coke but excluding 
hard coke. On hard coke, it is 92: 5 
nP. Both these duties on coal and 
coke of all varieties as well as hard 
coke are very near the ceiling of 
Re. 1 per ton, which is provided 
under the existing provisions, which 
I have read out, t)i:., section 8 of the 
parent Act. 

The present proposal is to raise t ~ 

ceiling to Rs. 4 per ton. That does 
not mean that actually the rate of 
excise duty will be of that I('vel. But 
the ceiling which has stood so far at 
Re. 1 per ton is sought to bE' increased 
to Rs. 4 per ton. The House will 
naturally like to know the justifica-
tion for this pushing up of the ceiling 
with respect to excise duty. There 
are two main reasons for an early 
decision about increase in excise duty. 
One is the necessity of raising larger 
and larger quantities of coal by what 
is kI'Iown as deplllaring. Hon. Mem-
bers who are lamiliar with min in, 
operations would know that when 
deep mines are developed, a fatr17 
large quantity of coal is left on pillars. 
We have been operating a number 
of stowing subsidy schemes, as they 
are called, UIlder which the coIliery-
owners have been undertaking the 
stowing operations, i.t'. filling the gaps 
that are created there with sand. 
When the process of depillarml 
l\arts, where the coal is actually 
taken from the pilllU'l that are stand· 
In, there to protect the root from 

fallinl,! stowing is necessary" from the 
safety angle. It is necessary to incur 
that additional expenditure by means 
of stowing. 

There are stowing subsidy schemes, 
about which references have been 
made from time to time. It has been 
anticipated that the sources of sand 
are being exhausted progressively and 
the stage has come when a central 
ropeway scheme has to be undertaken. 
That means, from various points in 
the bed of the river or from other 
sources, sand has to be collected and 
taken on belt ropeways to some cen-
tral points, which are nearer to the 
collieries where the stowing operation 
has to be undertaken. Therefore, there 
are what are called central ropeway 
schemes. As the lead involved is 
large, so the cost of transporting sand 
is likely to be considerable and consi-
derable capital expenditure is also 
involved. If we take a purely nega-
tive attitude and leave this thing to 
be done by the private sector, the 
risk is that they will not be abll' to 
do it. Th(' distance!' being long. the 
actual cost will bl' much higher. 
Actually, the bilJ that th(' country 
may havE." to pay will be much higher 
a~ compared to a scheme which if 
operated effectively by a public orga-
nisation like the Coal Board will 
appreciably reduce the expenditure. 
Therefore, sand can be supplied at 
th('s(' central points. 

This wil1 inevitably r('sult in revis-
ing the present rates of stowing sub-
sidies which are paid to the colliery-
owners. This will answer a query 
which my friend. Shri Vittal Rao had 
raised on an earlier occasion. In the 
COUI"se of a supplementary, he had 
asked whether the stowing subsidy 
will continue even after the ropeway 
scheme is introduced and I said that 
it would not be kept in its present 
form. The result is quite obvious. 
The expenditure that any individual 
colliery will incur will be on that 
short lead of littin, S8ld from the 
point up to which it istaten IUlder 
the central rolM!way scheme and to 
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actualiy pump it inside the colliery, 
That will be a much lesser incidence 
and the responsibility of supplying it 
at a nearer place will be undertaken 
by this ropeway scheme, 

Various estimates have been under-
taken, Atcually tenders have been 
floated and some quotations have been 
received, It is anticipated. that the 
capital expenditure will be quite 
considerable. It is somewhat em-
barrassing to give the estimates parti-
cularly when tenders are being ex-
amined. but the expenditure is likely 
to be of thl" order of Rs. 16 crores in 
regard to capital expenditure alone, 
'lbere will be recurring expenditure 
to keep it going. Sand over 60 miles 
in certain areas will have to be trans-
ported from various points at which 
sand is available to central points 
where it can feed the collieries. That 
is t ~ essence of the central ropeway 
scheme. It is. t.hereforE'. in the over-
all national interest that such a 
Icheme be undertaken and the finan-
cial implications squarely met by in-
creasing the excise duty and  building 
up a fund. which will meet thl' ('api-
tal exp(?nditure spread over sl'veral 
years and will also meet the recur-
ring expenditure. That will decrease 
the stowing subsidy; but thl' overall 
responsibility is therl', and the addi-
tional quantity that might be raised 
of this better quality ('oal is likely 
to be of the order of ten million tons 
or so. This will mean additional ex-
penditure. and therefore the necessity 
for revising upward the rate of excise 
duty which will push it beyond one 
rupee, 

'lbere is one other aspect that I 
would like to place before the House. 
'lbe question ot transport ot coal has 
been discullSed trom time to time. 
and it is not my intention to go into 
the details thereof, The present 
position is that we are moving about 
a million tons at coal by sea. 'lbe 
leads involved are pmty long and 
transport bottlenecks are there, 
Tberetore. a decision has been taken 
that we should move lu,er quantities 

of coal by sea to meet the require-
ments of coastal States. This means 
moving additional coal to adl'a~ 

coast or western l'oast--t'\'l'll Gujl'rat 
and Maharashtra-and the total quan-
tity that is sought to be moved 
will be of the order of about two 
million tons-that means one million 
tons ot addditional coal. There has 
been a justifiable criticism that move-
men by sea bein, more costly the; con-
sumers who are situated at these long 
distances, haVe to pay additional price 
for the coal that they conlUme. This 
matter has been very carefully consi-
dered, Although it is not possible to 
aCl'cpt the suggestion that has been 
mode Il'om time to time of having a. 
uniform pril'c of coal at al rJil-heads. 
still then' appl'ars to bl' a greut deal 
of force ill this COnll'llltion thot coal 
mo\'ed by Sl'U should not b(' mort' 
('ostJy to thl' eonsumer as compared 
to coal moved by rail. Thl'l'l·forl? a 
part of the additional extisl' duty that 
is propospd to be raisl'd will be uti-
lisl'd to subsidisl' th!' cost of transport 
by sea so tha! at certain points, at 
Rny rat<-(or instanC'(. at the port of 
r('c('ipt. thl' ('ost by s('u should not 
comf' out to bl' higher thau the' cost of 
transport by rail. To mN'\. that. there 
will hI' an ~' p  .. nt in thl:' ' ~ l ' duty 
which will finan('(' this additional CO!!t 
or transport by s(·a. 

For these l'eaRons. Sir, it will be 
't'es~ar  to stl'P up tht' excise duty. 

and it is (O!' that n'II!;OIl thil' amf'nd-
ml'nt is sought for. 

The'n' is 0111.' matt<'r whi"h I would 
like to darify. Allhough thr' matter 
is qUitl' liimph' Wl this am('nding Bill, 
und"r daus€" 4, an amendm(mt is 
sough' of st.'Ctioll 13 of the' principII! 
Act. that after thf' words "or the 
mint· ... the words "or a railway" shall 
be inserted. Thf' reallon for that iM 
given in thl' Statt>mt>nt of e t~ R'Ild 
Reasons. UndC'r th(> ('xi!ltinll law the 
authority in (:hllrge of saft.oty 01 mint'S 
has not got any authority to illIlUt' 
any directiw'. He cannot ill.ut' 
any directivl' to the colliery to· 
look to the :.Ilfety of a rail_ 
way line or railway property under 
which they milht be mittinl. This-



Coal Mines KAY 2, 1961 (Conservation and Safet1l) 14986 
Amendment Bill 

[Sardar Swaran Singh) 

point was examined at considerable 
length and it was considered that it is 
necessary to have such a provision so 
that the management in charge of 
collieries £hould adopt such precau-
tions as may be lOecessary for the pro-
tection of railway property and rail-
way Jines, and the definition of "rail-
ways" is the same as it is to be found 
in the Indian Railways Act, 1890. That 
accounts for the additional of clause 
(hh) in section 3 of the Act. Clause 
5 is only more or less precedural, but 
that is in consonance with the general 
principles that havE' been laid down. 
That gives al/1 opportunity to Parlia-
mt'nt to express their view, and this is 
the legislativ(' reform that we are pro-
gn$sively introducing in all Acts, if 
t.here is any opportunity of introduc-
ing any amendment. so that Parlia-
m("I1t may hI' kept fully inform!'d and 
they may hav(' an opportunity of px-
prt·ssing their will, and suhst'qul'nt a('-
tion can be taken in a(,cordance with 
thE' wish('s {'xpn'sspd by thl.' Housl'. 

Thl's(' art' thl' main points. Ifl fact, 
therl' arc two substantive amE'nd_ 
ml'llts, and the third onl' is th!' IWllf'ral 
legislutive reform that the Govern-
mtm! as a whole are trying to intro-
dUl'e j1tl all lE'gislativl' ('nadments. 

Shrl BraJ Raj Sin«h (Firozabad): 
From 86 nP., or 92 nP. how much are 
you in creasing presently? 

Sardar Swaran Singh: I have not 
givE'n the figurE', but it may he any-
when' of the order of Rs. 1.20 nP 
to Rs. 1'50 nP. more over nnd abon' 
what we havE' at prpsen1. 

Dr. Melkote (Raichur): Mllv I know 
thE' relative difference in· freight 
('hargt's as bt'htweE'n I'a!iways and 
stt'amships i nthe carriage of eoal': 

Sardar Swaran Siu«h: It will dt,-
p('nd obviously upon tht, It'ads involv-
ed. For iI:lstance, thl' difference' will 
flOt bE' that much if il is carried by 
lIea to Madras; it will be le~ . If it is 
c8I'ried to Bombay it wi!1 bl.' more. 
.<lnd it may lx, l'\'en mOl e if it ill 

carried to Gujerat. But to give a re-
pres!'ntative figure, if it is carried by 
sea trom Calcutta Port to Bombay or 
to Gujerat, the difference may be as 
much as Rs. 15 to Rs. 20 per ton. 

Mr, Deputy-Speaker: Motion moY-
ed: 

"That the Bill to amend the 
Coal mines (Conservation and 
Safety) Act, 1952, be taken into 
consideration." 

Shri T. B. Vitial Rao (Khammam): 
MI'. Deputy-Speaker, while trying to 
enhance th ceiling limit of excise duty 
thf' hon. Minister should have brought 
forward a comprehensive legislation. 
The Coal Mines (Conservation and 
af t~  Act whieh was passed in 1952 
was framed at a time when the con-
ditions were differ!'nt. Today things 
art' flot what thc'y \\'PI'(' in thos(' ~'ears. 
Therefore, the opportunity should 
havt· been taken to bring forward & 

eompreh('nsive legislation. For ins-
lan('e, there are various rules made 
under the 1952 Act, which could have 
formpd II part of the new Bill itself. 

Sil', this is not a very inlflocuous 
Bill. TlH' Bill is gl\'lng powers to 
the Government to raise the excise 
duty ceiling limit to Rs. 4 p ~ ' ton. 
IC only we take into consideration 
the quantity of coal that has been 
moved annually, at the prest."nt rate 
of ceiling proposed-that is at Rs. 4 
pt'r ton-it will come to about 
Rs. 20 crores. A taxation measure 
ill which Rs. 15 crore5 additional 
!·('VI.'nUE' is there should be tn'ated 
with a little more seriousness. The 
hon. Minister, probably pressed for 
time, did not emphasisE' the various 
aspE'cts as to how this Act is ad-
mj':listered and ot.her things. 

Wl· givc !lome sort of subsidy to 
thc mint'S which und!'rtake stowing 
opt'rations ill the pr. va '(' sl'('tor. and 
lht, rates have been revised from 
time to time. Some years ago it was 
50 Dcr cent of the total ('os! of 
stowinJ(. Then, later on, it was rais-
ed to 75 per cent, then to 85 per 
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cent ar.d now I think, cent per cent 
is given. I have no objection to 
giving subsidy for stowing, provided 
that is done properly. Because, 
whether you levy stowing duty. or 
excise duty and then give them a 
subsidy, the increase in the price of 
the coal is all the same. But the 
moot point that we have to consider 
is whether the stowing operations 
are being carried out properly. 

Last year, in one of the coal 
nunes permission was ought of the 
Chief Inspector of Mines for the 
C'onstruction of quarters on a coal-
bearing area.  because he has to 
accord permission. The manage-
ment assured him that when the 
coal-bearing area is de-pillared they 
would undertake stowill'lg, but the 
Chief Inspector refused to give per-
mission. When he was asked for the> 
reason he said that subsidence takes 
place. When asked "when we have 
undertaken stowing, there cannot be 
subsidence in the surface; how is it 
that you tell us that subsidence will 
take place even when there is stow-
ing?" he said "technically you art' 
correct, but taking a pragmatic 
approach. I fiII'ld that really subsi-
dence does take place". It is true 
that subsidence takes place. For 
what reason? That is the very im-
portant thing. Though we pay !rub-
sidy to the coal mine owners, they 
do not fully stow. Suppose they are 
coming from, say, 50 to 60 ft.. they 
start stowing in between and the 
hollow portion remains hollow. 
While takinlt measurements and ask-
inp: for subsidy, some of these un-
scrupulous mine-owners gell1erally 
say "we have stowed the whole 
area". As far as the Coal Board is 
concerned. lome at the inspecting 
staff are inexperienced and !lome are 
not up to the mark. 'nIey go, Ins-
pect the mine and givlt a good chit. 
Do you know why thla happens? I 
have de'lberately stated that the 
staff in the Coal Boata which Is a 
public sector organJsatlon, are very 
inexperienced or are not well up to 
the mark. Because, the salaries in 
the private IeC'tor are 10 hith that 
479 (Ai) LS.-'7 

there is a ftight from this place to 
that sector. So, we do not get very 
good people; we get only second-rate 
people in I)ur sector. 'nIerefore, 
these things happen. The hon. 
Minister could have told us about thbt 
thing in some detail. 

If stowing operations are proper-
ly carried on, there would not be 
roof fall and there will be leu num-
ber of accidents, One or two ex-
plosions took place In Amlabad In 
February 1955, there was a court of 
inquiry and the manager and direc-
t.or were held responsible. There 
also one of the defects noticed wu 
that stowing was not properly done, 
as a result of that there wal a vaeant 
space where the gas accumulated 
and the explosion took place. If 
proper stowing was done, it a pro-
I)('r check was exerelsed, the explo-
orlon might not have taken place and 
thE'se 60 people would not have been 
killed. It is an the more dan«erous 
if an exnlosion takes place in a coal. 
mine because there will be nobody 
survivin« to tell the story as to how 
the e l ~l  took place. So, It is 
very difficult to investigate and ftnd 
out the causes of the accldent. There-
fore, stowing operations are very 
nt"Ce8sary and should bp undertaken, 
epf'ciallv when you are going further 
deep Into the earth. 

I am told that In Jharla and Ben-
«al coal-ftelds there are UI to 18 
fleams. So, it III da ~er s and there 
will be roof falll and subsidence. 
ThE'refore, to avoid all this. stowing 
ha!l to be undertaken. But I would 
urge upon the Minister that when 
we «Ive this subsidy to the various 
mine ownel'll, we should exerclle 
prooer cherk and very striet control 
nver the mines. ~ a ftr,. breab 
out in a cmaln al"f'a which contalftl 
meta"urcrlcal coal. For example, In 
the Porballa co11fer,.. there wu a 
ftre which destroyed a lal'Jft'! amount 
at coat. Then the whole IIMIft 

could not be worked for three or 
four years. So. beeauR of that, 10 
much of natlnal wealth wu loeked 
up and could not be utilized. In Jut 
Nonmber there wu a fire In a mine 
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owned by Shri Karamchand Thapar, 
which also contained very good me-
tallurgical coal. If they are proper-
ly inspected and a proper check is 
exercised with reprd to stowing, we 
can avoid any of these fires, subsi. 
dence and explosion which result in 
a huge loss to our country. 

Then, I have gone through some of 
the reports of the Coal Board. There 
was a fear expressed in certain quar-
ters about coal. I took it lightly 
but, subsequently. they have proved 
to be prophets. Some of my friends 
warned me in December 1959 that 
we are going to face a transport 
bottleneck in coal. It turned out to 
be true. Some years ago, some of 
my friends told me that our coal-
mines will be worked by foreign ex. 
perts, Americans experts on one side 
and Russian experts on the other. I 
did not take it seriously. But they 
have proved to be true. Therefore, 
now I will attach due weight to the 
fears expressed by my friends, be-
cause experience has taught me that 
they have been correct. 

A doubt was expressed whether 
the Damodar river would be able to 
give all the sand necessary for the 
coal mines for stowing purposes. I 
do not ftndany emphatic answer to 
this problem. There arc some re-
ports that they are going to take 
sand from Maithon dam. Some peo-
ple have advised that no more dams 
should be undertaken or constructed 
In the river Damodar so that sand 
will be available for the coal mines. 
All these things should be looked 
into. So, I would suggest that a very 
important committee consisting of 
the best miners in this country 
should be constituted. 8Ild the civil 
engineers who are practically con-
nected with irrigation projects should 
be associated with it, so that a pro-
per assessment could be made of thE' 
sand avanable. Otherwise, when we 
are going far deeper and deeper, our 
atowin, . operations will be badly 
affected, 

Then, some research should be 
carried out by the Coal Board. I 

find that these people in the Coal 
Board do not even undertake preli-
minary research or do any thinking, 
They simply hand over everything 
either to the Fuel Research Institute 
or to the Council of Industrial and 
Scientific Research. They hand over 
these things to that Council and pay 
some money. As an alternative re-
source, in case sand is not available 
either in the Damodar River or near 

Maithon, we should know whether 
stone crush could be utilised for 
stowing. Some years ago there was 
a suggestion that wherever there is 
a short supply of sand, stone crush-
ing should be resorted to and that 
should be used itt stowing opera_ 
tions. That also should be gone into 
by a very important committee. 

Now I come to the Central Rope-
ways Scheme, Dhanbad. There are 
some companies, for example, the 
Bengal Coal Company, whom I do 
not know but whom I judge by their 
performance. These people had the 
Porbalia colliery alnd the seam 
could not bE' worked for four years. 
They had Chinakuri and there also 
the scam could not be worked. Now 
this great company for all its past 
performance has been given addi-
tional lease to work and it is going 
to increasE' production. The Central 
Ropeways Scheme has to assist all 
such mine_owners. I would only 
say that if the Government ·are seri-
ous about exerclsmg a thorough 
check on the various stowing opera-
tions, the old Al't as it stands 
will not be able to give the result or 
do that. 

I read that this Central Ropeways 
Scheme ,.,.bich is being sponsored. 
has to be undertaken by foreign. con-
tract. I do not mind their entering 
into colaboration for this because the 
ropes and other things are not avail-
able, but they should see that the 
whole scheme is comple'ed within • 
particular period of time. A time 
schedUle should be drawn for the-
various phues of the work. 
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I welcome the amendment which 

has been proposed for the protection 
of railways property. Last year we 

had two serious accidents averted on 
our railways. The coal underground 

was taken away and they did not do 

stowing with the result that there 

was subsidence of the whole surface 

along With the railway line, It was 
on the Asansol-Dhanbad Grand 
Trunk route. It was discovered suffi- 
ciently early, otherwise the train 
would have paised and there would 
have been a derailment and many 

people would have been killed. 
Therefore I welcome this amend- 

ment, 

Then I come to the most important 

point which has been discussed 
several times. That i3 with regard to 

the uniform price of coal. They are 

going to give a subsidy for the des- 

patch of coal to the south and to the 
west coast. Having this uniform 

coal price would mean increasing the 

price of coal on an average by Rs. 

8 per ton. Today we are raising 5 
crore tongs of coal on the whole and 

by way of freight charges on the 
transport of coal the railways earn 
about Rs. 40 crores. For the present 

I shall omit the 1 million tons which 

ig transported by the sea route. So, 

it would mean that the coal price 
has to be increased uniformly by 
Rs. 8 per ton. By this the present 

users of coal who are far away from 

the coal fields will benefit to some 
extent, At present 80 per cent of the 

coal production is confined to the 
Bengal-Bihar area, Though there are 

coal-bearing area in Andhra Pradesh 
and in Madhya Pradesh, for a 

variety of reasons they have not 
been developed. They could also he 

developed. There are plenty of coal- 
bearing areas, but somehow or other 

‘these areas have not been developed. 

So, coal price will have to be in. 

creased by Rs, 8 per ton and it will 

be uniform. Of course, this will 

affect certain industries which are 

situated in Bengal and Bihar near 
the coal fields. Some years ago we 

were told that this problem would 
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be discussed thoroughly and a decision 
would be arrieved at ag soon as the 

report of the Sea-Rail Coordination 
Committee which went into the 

question of co-ordination between 
sea and rail transports was available. 

Now the report is available. That is 

what the hon, Minister told us: In the 

mean time the Estimates Committee 
has also recommended some years ago 
that there should be a uniform price. 
When we have got a uniform price 
for fertilisers, why this could not be 

had in the case of coal, it being a 
very important commodity and a 
basic raw material? You yourself 

have come forward with legislation 
for increasing the ceiling for stow- 

ing from Rs. 1 to Rs. 4. Then why 

could this not be undertaken? The 
Estimates Committee has given its 

recommendation, Various quarters 
have ben demanding this. Various 

people have been suggesting this 
because it is an important raw 
material, The hon, Minister has now 

said that he is likely to imcrease it 

by Rs. 1.20 nP to Rs. 1.50 nP. But 

I am very clear that there is not 

going to be any subsidising of coal 
that is transported either to the 

south or to the west coast because 
this amount is required entirely 

wherever stowing operations are 
undertaken as stowing is going to be 
costly because we are going deeper. 

So, ‘there will not be any money left 
for this. 

When I was in the Railway Con- 
vention Committee I foung that 1 

million tons of coal which is required 
for the railways is being transport- 

ed by sea and they pay freight char- 

ges of Rs 2.65 crores over and above 
what they would have paid if the 

whole coal had been carried by the 
railways. So, out of this money what 
is he going to give for subsidising, 
which will have to be much more to 

the West coast? If this is the amount 
for the cast coast where there are 
Cuddalore and Tuticorin, if they 

are to pay Rs. 2.65 crores for 1 mil- 
lion tons, what will happen to the 

west coast which is starving for 
want of fuel? So I do not think that
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a lar,e amount of subsidy will be 
had this year. Therefore the only 
remedy lies in the fact that there 
should be a uniform price all over. 

Even here. a subsidy is being 
,iven to the industry. How? I will 
tell you. 1 million tons  of coal re-
quired by the railways is received 
by them by the sea route because 
they do not carry it by the rail route 
and the coal required for the in-
dustries in the private sector is 
transported by the railways. It is 
not that this 1 milUon tons of coal 
18 carried by the Sea route because 
there is a transport bottleneck. It 
I, in order to provide some sort of a 
subsidy to these industries. Not only 
that. In respect of a rood quantity 
of that 1 mllUon tons which the 
Railways haVe been getting by the 
sea route, they haVe always been 
saying that it is being transported 
like that 'beeause t ~ want to sub_ 
sidise coastal shipping. The proceed-
inp will show that they have stated 
it on several occasions. I would 
therefore very strongly urge that if 
you want that there should be dl~

persal of industries in various parts 
of the country there should be 1\ 

uniform coal price. Otherwise those 
retJons which arr situated far away 
from the coal mines win be very 
Mdly hit, and that w\111 impede the 
Industrial growth of the country. 

Secondly, about stowlnp: I only wish 
to urte that .. comprehensive Bm 
should have been brought forward 
when the hon. Minister is raising the 
eelS. That would have bwn better. 
That I!II aU that I have to say on this 

ftrl A1Il'01Ibu1o Ghasal (muberia): 
'ntis Bm has been brought with !hE' 
purpose of raisin. the e d~ duty 
from Re. 1 to Rs. 4 per ton. At 
pl'8M!nt. of ~. thou'" the ef'fIfng 

is fixed at one rupee, still the actual 
rates of levy are 83 naye Paise per 
ton of coal and soft coke and 
94 naYe PaiSe per tons  of hard 
coke. Two reasons haVe been 
mentioned in the Statement of 
Objects and Reasons for this increase. 
One is to meet the expenses to be 'n-
curred for stowing purposes :md on 
the ropeway scheme, and the other 
is for subsidising the expenses that 
will be incurred on carrying coal 
from the coal-bearing areas to t ~ 

south and to the west. 

Sardar Swarm Singh: By sea. 

Shri Aurobindo Ghosal: Yes. by 
sea. Nobody will dispute about the 
purpose. The first reason is the ne-
cessity of sUlPplying sands for stow-
ing p rp se~ in order to take out 
coal from the pillars of the mines. 
Something was stated in answer to 
a question put by me last ~ e. I 

wanted to know what i, the qlla~t t  

of coal that is locked up in the pillars 
in these mines. I was told that no 
estimate has been taken of it so far. 
Now I presumr that a huge quantity 
of high-grade coal is being lockpd 
up in there pillars which it is neces-
sary to bring out for our purpose;;. 
Naturally. sand stowing ~ necessary 
in order to take out that ('oal from 
the pits. Sand ~t  is also :1eces-
sary to prevent a('cidents which oc-
cur from above In the coal mines area 
as: a rl'sult of eollapse of roofs. In 
the last one year, about five or ~  

major ase~ have occurred due to the 
fall of r f~. and the reason attribu-
ted Is that thl' area was not stowed 
with sand properly. 

The real d ~ lt  l'lCpf'riencM in 
sand s/OOWing was thE' ~ rtalle of 
wagons to carry thE' ~a ds. not ~  

mueh thl' non_avanability of ~a d~ 

Because. in the ConferencQ of Coa1-
mine Owners they said that due In 
the shortage of supply of w:t/!,on!! 
the ~a ds ar£' nnt m-ing arr ~ ttl thl' 
mine!: to M'labl£' them to comple!r 
thr stowing O'Pl'rations. They did no! 
eomplain eithrr about monev or-
abaut the' non-:2vnna'bf1!h- nf' ~ ~~ 
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Nalurally .. the question of increasing 
the excise duty in order to subsidise 
the expenses incurred in carrying the 
sand from the area where it is avail-
able to the coal mines did not arise 
even in the minds of the coal mine 
vwners. Therefore I think thert 
l~ no necessity of increasing th6 
cxise duty for stowing purposes. 

Secondly, regarding the clU·r¥u1& 
of coal by sea, it has been stated by 
the Railway Minister several limes-
and this has already been re.feued 
to by Shri T. B. Vittal Rao--that he 
j.- sending coal to the south and the 
west by sea in order to subsidise 
,·oasta] shipping. It is a questio!l 
01 subsidising a~lal shipping, why 
docs it e~' e necessary to raise the 
rate of excise duty by 400 per cent 
just to subsidise the coal freights? I 
think that that contention of the hon. 
Minister is not tenable for the purpose 
of raising the excise duty to such an 
extent. 

According to the budget estimates, 
the net revenue from this levy at 
th exLting rate which the Coal Board 
is to receive during 1961-62 would 
be about Rs. 380 lakhs. With the 
limit raised to Rs. 4 per ton, the 
actual increase in the excise levy 
would be so determined as to brin, 
an additional revenue of Rs. 700 
lakhs per year. Out of this amount 
Rs. 400 lakhs would be utilised to 
subsidise coastal shipping of coal, 
and the rest, that is R:;. 300 lakhs, 
would be used for safety, conserva-
tion and ropeway purposes. My 
objection is that the whole increase 
is going to be shifted to the shoulders 
of the 1Z0nsumers, this heavy burden 
is likely to be passed on to the con-
sumers who are already heavily 
taxed in many other ways. 

A3 regards the introducUon of 
uniform priCe of coal at all rail-
heads, I do not agree with the lug-
gestion made by Shri T. B. Vlttal 
Rao. Of couse It 11 quite true that 
in order to bring uniformity in the 
development of dtlrerent areu, there 
is necessity ot lome unifonnlt,. In 
the price3 ot buic raw materials. 
But it Is also a fact that where In-

dustries have developed in the .&l"CU 
where 80 per cent of coal is used. 
lhose industrie.s would be made to 
suffel· by increasinl the coal ,"atea. 
That has to be taken into conaidcra-
hon. Because, it has been stated that 
80 per cent of coal is bein& used in 
the coal-bearin, area, that is BeDpl. 
Bihar and some parts of Orisaa. The 
Steel mines and. industrial cities are 
situated in this area. U that is the 
case, how can it be suuested that 
the coal rates should be raised in 
order to develop other parta of India? 
Naturally, there may be some 801't 
of subsidy given. But if the price 
of coal is rai.>ed, it will not oAl¥ 
fallon the consumers who are uaiDa 
it directly but also on the industries. 
and the result of that wID be that 
the prices of the industrial goods will 
abo rise. I therefore oPPOle the 
.suggestion about the introduction of 
a uniform price of coal at aU raU-
heads. Because, allover the world, 
due to to the geological advllDt.,es 
some areas are developed, for IDa-
tance the Ruhr area in Europe, because 
so many raw materiall are available. 
In no country of the world can all the 
price.> of raw materials and minerall 
be equalised 10 that an .,.. 
of the country may be developed 
uniformity. It may be luhelcSlaed In 
other ways. The other place. can be 
developed in other waYI, but Dot 
by the inllroduction 01 uniform 
pricel for minerals. 

Lastly, re,ardlng the ropeway 
scheme, I welcome it and we should 
try to see that it 1& Implemented 
immediately. 

15·t7 Ian. 

[SJIIU JAOAIIA'l'IIA RAG ita the ChaWl 
Regarding another item Of UMnd-
menlo namely about declariDl tbe 
railway property tor safety pUJ'POMS. 
I welcome it; beeauI" we have IMD 
that many times the minen are 101Dc 
underlJ'Ound, but the rail lID.. are 
above the ground. 

Not only will the raIl .. , Ua.. 
which are the propeft,. of the Da-
tion, be mdaDprad. but ~ a.. 
liftll of people .wIll be at ..... It 
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no proper steps are taken in this 
behalf. From that point of view. 
I welcome the procision made in this 
Blll. 

But, after all, t .~ increase, for 
which the consumers will be fleeced, is 
not desirable, and, for that reason, 
I oppose this. 
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Mr. Chairman: Is the hon. Mem-
ber likely to take some more time? 

Sbri BraJ Aaj SiDgb: Yes. 

Mr. Chairman: He may con-
tinue tomorrow. We will now take 
up the other business on the 
agenda. 

16.00 hrs. 

MOTIONS RE: 1 TnI AND 18TH 
SESSIONS OF INDIAN LABOUR 

CONFERENCE 

Sbri S. M. BaAerjee (Kanpur): I 
beg to move: 

"That this House takes note of 
the Summary of the main con-
clusions of the Seventeenth Ses-
sion of the Indian Labour Con-
ference held at Madras in July 
1959, laid on the Ta.ble of the 
House on the 7th December 
1959" 

I am ,lad that we are haviDi a 
disculISion on the various recommen-
dations of the 17th aDd 18th IDdian 
Labour Conference. 

Mr. Cba1rmaD: Is the hon. Mem-
ber moving the other motioD alsO! 

Slarl S. M. Banerjee: Unfortuna-
tely. Sbri Naushir Bbarucha, who 11 
to move the other motion, baa lODe 




